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                                                            O R D E R
 
 It is noticed that although in the opening sentence of the appeal the 

appellant has stated that the appeal is filed against the orders dated 18.02.08 

and 17.09.07, the appellant has only filed a copy of the order dated 18.02.08 

which suggests that the impugned order is the order dated 18.02.08 and not the 

order dated 17.09.07.  The appellant has also paid court fee for challenging only 

one order.  The Tribunal will therefore hear appeal over only order dated 

18.02.08.  The order dated 18.02.08 was based on a review petition.  Therefore, 

the scope of the appeal will be limited to the scope of the review petition. 

 Heard both the parties. 
 
 The appeal is dismissed.  Reasons will follow. 
 
 
( H.L. Bajaj )                                      ( Justice Manju Goel ) 
Technical Member                                        Judicial Member 
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